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Sub- Recommendations based on the visit report of Dr. Ish Kumar IPS (Retd.), the then 

Special Rapporteur, NHRC to Model Jail Chandigarh in the state of Punjab on 11th February, 

2020 to understand the living conditions of the prisoners and also the problems faced by the 

jail staff. The visit report has been scrutinized and approved by the Commission along with 

the observations and recommendations.  

The following are the observations/recommendations emanated out of the visit report of Dr. 

Ish Kumar along with the doable actions to be taken by the concerned authorities:- 

S. 

No. 

Observations/Recommendations Doable Action 

1. There is no segregation within 
convicts or under-trails based on the gravity of the 

 offence due to lack of adequate space in the prison. 

Prison administration may send a 
proposal to the State Home 

department for creating extra 

Barracks.   

2. The wages paid to convicts in the jail is very low i.e. Rs. 60, 
70 and 80/- for unskilled, semi-skilled and skilled 

respectively as per Punjab Police Manual (last revised in 

1996). 

The home department may 
initiate action to amend the 

Punjab Police Manual at par with 

the Model Prison Manual 2016, 

and revise the jail rates 
for convicts accordingly. 

3. There is no follow up of the prisoners for rehabilitation after 

they are released from the jail as per Punjab Jail Manual, 

1996 which prohibits communications with prisoners, their 
relatives and friends after release. 

The home department may amend 

the Punjab Police Manual at par 

with the Model Prison Manual 
2016. 

4. From May 2019 to January 2020,there were 36 days on 

which police escort did not come and prisoners could not be 

taken to the court. 

The prison administration may 

ensure proper coordination with 

the police department to avoid 
such instances. 

5. The foreign prisoners can make 

ISD calls only after taking approval from Ministry of 

External Affairs which gets delayed. The jail 
authorities could review this provision and relax this process 

for prisoners not involved in terrorist/ 

g rave cases. 
 

Ministry of External 

Affairs may examine the issue to 

relax the existing procedure, if it 
is not jeopardizing the interest of 

the Country. 

6. NGO’s like Indian Vision Foundation may be invited for 

encouraging activities in jail like tailoring centre, crèche, 

sanitary pad manufacturing unit etc. 
(as done in Guru gram and Faridabad jails). 

 

 
 

 

 

 
 

The Joint I.G. (Prison) is advised 

to visit jails in Delhi, 

Haryana & Telangana to study the 
good practices and implement 

them in the said prison. 



7. The jail administration is recommended to adopt Tihar Jail 
Model for providing employment 

opportunities and increasing thewages of the prison inmates. 

Tihar Jail has set up Tihar Jail Factory  

where the inmates are employed. 

The prison 
Administration may  consider and 

adopt such initiatives which help 

to provide employment 

opportunities and the increased 
wages of the prison inmates. 
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